BT D Ry

r
)

-’

O R 2eo
|

NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL

L]

b
15,0RDER DT, 03-09-2001,

e b o Ty

Heard counsel on record,This 0O,A, was

filed on 11=2-2000 wibh the following prayers;

®Tt is therefore, humoly prayed that the
Hon'ole Triobunal may be pleased to quash
the appeintment of Respendent No.3 as EDBPM
of Badaputti;

AND

further direct the Respondent No.2 to
fillup the post from amongst the reserved
commun ity candidates,whe have applied for
the post, after taking into consideration,
of all O3C candidates:

AND

Any other order(s) as the Hon'ble Tribunal
deems just and proper in the interest of
justice®,

Ssubseq uently the applicant filed an

| application for amendment on 10-4-2000 with

the follewing prayersg

"page-l, the name of Sri T.Prakash Rao as
rRes,No,3 givenin the cause title may Dbe
deleted;

2. Page-5,pard 4(x) (last but one line)
instead o©f in order to post the Res.No,3
the folliwing line may oe supstituted:

In omder to post a 0,C, candidate.

3. Page-8,para(XII)® 2nd line & 4th line
in place of Respondent No.3("selected Can-
didate"),

4, Page-@,para-8 (RrRelief sought),3md line, %k
the word Respondent No,3 as may be deleted.

5. Page-4,para 4(ix) last but one 1line
instead of Respondent No.3 may Oe substitu-
ted by eother caste candidate®.

This amendment was allowed and thereafter
congolidated amended petition was filed on
17-5-2000 with the follewing prayers?

"T+ is therefore, humbly prayed that the

Hon'ble Tribunal may be pleased to quash

the appointment of EDBPM of Badaputti;

AND
Further direct the Respondent NO,2 to fill

up the post from amon st the reserved
community candidates,who have applied for
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the post, after taking into conkideration ©0f all
OBC candidates’

AND
Ay other order (s) as the Hon'ole Tribunal
deems just and proper in the interest of
justice*,

The Departmental Respondents oppose the

prayers made by applicant,

The main prayer of &he applicant 1is for
quashing the appointment of EDBPM,Badaputti and
thereafter to direct the Respondent No,2 to fillup
the post from amongst the reserved community candidates
who have applied for the post,after taking into
consideration of all 03C candidates.It is admitted
that T,Prakash Ra¢ has peen appointed as EDBPM,
Badaputti B80.In the Original Application filed on
11-2-2000 this T, Prakd@sh R3o was impleaded as Res.
No,3 with a prayer that his appeincment as ED3PN
shall have to be quashed,Through the amendment the
rRespondent No.3 Shri T,Prakash Ra0 has Dbeen deleted
and so also the prayer portion uappts:lm_:ment of Res.
No.,3 to De quashedv has also been deleted.Unless
the appointment of shri T,P.Rao, is quashed,question
of considering the.next prayer i,e. for issue of
direction to Respondent No.2 to fillup the post
from amongst the reserved community candidates
after taking into consideration of all OBC candidates
does not arise.Since T,P.Rao who was originally
impleaded as Res.NO.3 and subsequently deleted through
amendment is no longer a party and he oeing a
neCessary party,the main prayer for quashing his
appointment can not be considered by us by viedating
the well known .principle.«of natural justice,

In this view of the matter,we do not see any

merit in this 0O.,A, which is accordingly dismissed.
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There shall be no o rder as to costs,
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